239

BFFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 406 OF 2025

IN THE MATTER OF:
SUYASH MISHRA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.
1. Response on Behalf of the Respondent no.-4, Uttar
Pradesh Pollution Control Board, in compliance to 125
the order dated 28.11.2025 passed by the Hon'ble
National Green Tribunal, Principal Bench, New
Delhi
2. ANNEXURE-R4/1 6
A true copy of the inspection report dated
17.12.2025
3. ANNEXURE-R4/2 7-8
A true copy of the letter no0.-969/F-138/0.A. No.-
406/2025/2025 dated 13.12.2025
4. ANNEXURE-R4/3 9-10
A true copy of analysis report dated 09.01.2026
5. ANNEXURE-R4/4 11-12
A true copy of inspection report dated 27.01.2026
6. ANNEXURE-R4/5 13
A true copy of analysis report
7. ANNEXURE-R4/6 14
A true copy of the approval dated 06.07.2015
8. ANNEXURE-R4/7 15-19
A true copy of the letter dated 29.01.2026
9. ANNEXURE-R4/8 20-21

A true copy of the receipt dated 19.01.2026
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10. | ANNEXURE-R4/9
A true copy of the order dated 08.01.2018 passed | 22-27
by the Sub District Magistrate, Akbarpur,
Ambedkar Nagar

11. | ANNEXURE-R4/10 73
A true copy of the letter dated 13.02.2026

THROUGH

DATE: 19.02.2026
PLACE: NEW DELHI

STHAVI ASTHANA

ADVOCATE FOR UPPCB

C-9, SECTOR 50, NOIDA,

UTTAR PRADESH-201303

(M): 9711116034

(E): STHAVIASTHANA @GMAIL.COM
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THE MATTER OF:
SUYASH MISHRA

...APPLICANT

VERSUS _—
STATEOF UTTAR PRADESH& ORS. ...RESPONDENT(S)

RESPONSEON BEHALF OF THE RESPONDENT NO.-4, UTTAR
PRADESH POLLUTION CONTROL BOARD, IN COMPLIANCE
TO THE ORDER DATED 28.11.2025 PASSED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW

DELHI
I, R.V. Singh aged about 59 Year S/o Late Shri N. Ram presently

—
posted as Regional Officer, Uttar Pradesh Pollution Control Board

(hereinafter “UPPCB), Ayodhya,-do hereby solemnly affirm and state on

oath as under: —
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That in the official capacity mentioned above, I am acquainted the facts

and circumstances of the case and as such I am competent and

authorized to swear this affidavit.

That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my
knowledge and nothing material has been concealed therefrom.

P
That the Applicant has filed the present Original Application wherein

following prayer is made:

a. Direct an independent inspection and demarcation of the area to
assess illegal construction within the prohibited zone of Tamsa
River.

Order immediate removal of illegal construction, encroachments
and generator installations by Swapnil Hotel in violation of the
Tribunal’s order and environmental laws.

Direct disciplinary and penal action against the hotel owner and

concerned officials for permitting of falling to prevent such

construction. _—

Order restoration of the double road to its original public use and

free it from all obstructions.

e. Impose environmental compensation on the violators under the

Polluter.
£ Grant any other or further relief which this Hon’ble Tribunal may

deem just and proper in the interests of environmental Justice.

That the present matter was taken up on 28.11.2025, when this Hon’ble
National Green Tribunal, Principal Bench, New Delhi (hereinafter
Hon’ble Tribunal), upon considering the matter, was pleased to direct
the answering respondent to file its reply by issuing the notice.

i
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5. That in compliance to the order passed by thisHon’ble Tribunal, the
officials of the UPPCB have undertaken the site visit and carried out the
inspection on 17.12.2025 in presence of the representative of the Hotel
in question Shri Manoj Kumar, Manager.

A true copy of the inspection report dated 17.12.2025 is being annexed
herewith and marked as Annexure R4/1. s

6. That in pursuance to the deficiencies found during the course of an
inspection dated 17.12.2025, the UPPCB has sent a letter to the Hotel in
question, through registered post, vide its letter no.-969/F-138/0.A.
No.-406/2025/2025 dated 13.12.2025 to rectify the discrepancies found
during inspection.

A true copy of the letter n0.-969/F-138/0.A. No.-406/2025/2025 dated
13.12.2025 is being annexed herewith and marked as Annexure R4/2.

: JE—
at during the course of inspection dated 17.12.2025 the officials of

£ UPPCB had collected the sample of domestic effluent and submitted
= P gl e same to the Central Laboratory of UPPCB for analysis.
\Q: / A true copy of analysis report dated 09.01.2026 is being annexed

herewith and marked as Annexure R4/3.
/

8. That it is necessary to mention here that the Hotel in question has

applied online application for consent underWater (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981, as amended, on Nivesh Mitra Portal on
29.12.2025.1In continuation to the said online application the inspection
of the Hotel in question has been conducted by the officials of the
UPPCB on 27.01.2026

A true copy of inspection report dated 27.01.2026 is being annexed

herewith and marked as Annexure R4/4.
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9. That as per the inspection report the Hotel unit has a Sewage Treatment
Plant having capacity of 10 kilolitre/day wherein Bar Screen Chamber,
Equalization Tank, Settling Tank, NVBR Reactor, Steam Settler Filter,
Crowd Tank, Pressure Sieve Filter, Activated Carbon Filter, Treated
Water Tank and Sludge Drawing was found established. During the
course ofthe inspection dated 27.01.2026 the officials of the UPPCB
had collected the sample of domestic effluent and submitted the same to
the Ayodhya Laboratory of UPPCB for analysis. Aas per the analysis
reports the sample found to be in accordance with the prescribed norms

of the UPPCB. A true copy of analysis report is being annexed herewith

and marked as Annexure R4/S. e

10. That during inspection it is found that the building map of the Hotel in
question has been approved by the Nagar Palika Parishad, Akbarpur,
Ambedkar Nagar on 06.07.2015.

\true copy of the approval dated 06.07.2015 is being annexed herewith
d marked as Annexure R4/6.

hat in continuation to the inspection dated 29.01.2026, a consent under
Water Act and Air Act has been issued by the UPPCB in favour of the
said Hotel in question vide its letter dated 29.01.2026.

A true copy of the letter dated 29.01.2026 is being annexed herewith

and marked as Annexure R4/7.

S
12. That further the Hotel in question has sent a photocopy of its license
no.-1840 dated 19.01.2026 obtained from the Nagaf Palika Parishad,
Akbarpur, Ambedkar Nagar in relation to the house tax amounting Rs.
1,365/- deposited for the disposal of solid waste generated from the
restaurant of the Hotel unit through the Nagar Palika Parishad,

Akbarpur, Ambedkar Nagar. .
A true copy of the receipt dated 19.01.2026 is being annexed herewith

and marked as Annexure R4/8.
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13. That it is also worthwhile to mention here that in Case No.-T40/2002,
State Versus Vinod Kumar Mishra, filed under Section 133 Cr.P.C. the
Sub District Magistrate, Akbarpur, Ambedkar Nagar vide its order
dated 08.01.2018 has held that currently Gata No.-306/2 is adjacent to
the river and on the said Gata Sri Vinod Mishra has constructed a house
which is located approximately 80 ft. from the river and the
construction of house does not obstruct the flow of the river.
A true copy of the order dated 08.01.2018 passed by the Sub District
Magistrate, Akbarpur, Ambedkar Nagar is being annexed herewith and
marked as Annexure R4/9. e

74 prone zone and is classified under the “safety zone”.

A true copy of the letter dated 13.02.2026 is being annexed herewith

and niérked as Annexure R4/10.

—
15.That the present affidavit on behalf of the Uttar Pradesh Pollution

Control Board, is being submitted before this Hon’ble Tribunal for kind

DEPONENT
VERIFICATION:

Verified at Ayodhya on this the 19™ day of February, 2026 that the contents of

perusal and consideration.

above affidavit are true and correct to my knowledge based on records and
information received and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

HiE CEIUHED DEPONENT
NTIFIE :
‘?EMCE VERIFIFD WA-
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ANNEXVRE ND-R4(I
&

A10_vHoshodho, 7 fReeh A R 0T IRAT— 406 /2025 (AF0Y0— 534 /2025) Faw s
Wﬁ?aﬁtﬁ‘%ﬁoHmﬁwﬁamﬁﬁiﬁza.ﬂzozs%mﬁmmm
WS (i 26426325 UH woR— e2.533032), P~ Tl AReR W, qedie—
TR, IFASIR TR B o7 3w |

SRE IR Mo woshodlo, W Reeh W RuReim ohogo Ii@n— 406,/2025 (#TE0q0—
534 /2025) Fau A5 M R oiftw goMo g s ¥ Wi amdw fewiw 26.41.2025 & IEEeH # Bed
T T BT WRTA (eTie- 26426325 U QuRR- 82.533032), Frwe— Hi e "R =,
TEWA— APRPR, JRSH AR B Fdlervr swedveererdom grr fRerim 17.12.2026 @1 fear mar ) Frédeor
D W o IR @ Fa N AN W gaR (RoR) Sulea O Pl s freaa 8-

1. ST @R WY ed Wittd, Pae- 4 e afer anl, weiie- smaRqr,  srsaR TR ad
2003 ¥ ®©nfa / daferd R )

2. I BCA TIE H 43 BN, 01 TR a1 01 fve | 2
3. &= ygul fgEm 98, Rl @ U= - CP-18/1/2023-1PC-VI-HO-CPCB-HO  f&=i® 12.022025

® BRI W Classification of Sectors into Red, Orange, Green, White and Blue Categories d AFTAR
A Bred 3618 AR AN F st B

ST T PR H 9A BT WA BXe], W S9- o, R @i, anfR W fhar S 211 eRe
TR ¥ SfHa e, SoEe o i 5 gfea & o= Al @ R W T4 PaRa
& W T R e & Wy Bied o § ProRa B 91 @ Ove], SO & T UEE oY
B TANTICT, TEAS H WA 61 fean man B | faverr st ndfa €

T S BT SHE W THI— 60 Wex @ g0 R gd fewm ¥ yaifga €1 @ )

I9d Bed zog § g afta Bm o1 Rufd d 25 @odloto s &1 @AM gam 01 oo Je
w=RE €1 S Slodilo e ¥ A B ©U A o & WA NAWEHAER fHar S €, qen
oo ¥ F g Taure /i @ Ui a8 Amal @ IrfeY 9l TR 2 )

wrafen ANSEAR Sad ged 3@ gN Wed A A I e wEEf wra 5 <enfa wen
e <o wenfd wia fed enfera faan o <@ 2

PREy & 99a B o IR R P | ofa Wit Tk /e T o R TR
TRieT RYE IEERER, WAUE— INSIR TR & AT A 5 oM 3g o W /e v
WA e @) T R

SR i B gieTd wad gu altia sl & W | died 3918 B Wel (reuet Fraren @
Pra=v) affrm, 1974 O 9 ag (FeEW fFarer @ fdE) afefm, 10s1 wurinRE @

S WAl & a=ata Afed e 5l 9m o e e aa saeeart vd afm smaas
FaE g TRIA 2 | N

~ 7
S S

(@™ wenTy)
YA WEad [eioqaiosio

driva oy M@Ag
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&g wrafer Annexvre Mo-— D 4]0

% Regional Office Email Id - roayodhya@uppcb.in
e IR TR yguer FEEer |91, e
& Z. UTTAR PRADESH POLLUTION CONTROL BOARD, AYODHYA
(R p—— e : 231)2' 2025
: mm‘:sw/,c—/gyo HNO_M&/&OJ";/—LOJP Dated ¢ s/
ol / F=7eT
aifrseayul / #mo_yHodflodlo gaYer
Jar #,
F7d Bed |,
fre— W TREN AfeR W,

—

— JHWR,
IR TR, T Brs — 224122

A0H0— 9838624330, 9838374571
Email- vinodmishra.akb@gmail.com

fva— W0 THoshodlo, 72 fieel ¥ fIaie_aNog0 WRe— 408 /2026 (SMEOWO— 534 /2025) HAA
Ry oo e oifw oo @ o 3 UIRd SI¥ [aeid 28.11.2025 B SIUICH D wrd ¥ |
HEIQY,

SR fwas Ao wHoshodo, T Rl N Remeie sfovo WEA— 406,/2025 (3MEOY0—

534 /2025) GOY ST 9 e G godo T o F WRe ey i 28.11.2025 (BT Her)
B G TR B BT BE BY| A0 YA0S0L0, ¢ feel # AR Hovo HEAT- 406 /2025
(M0N0~ 534 /2025) AN s TR W i godo T e ¥ WRA AR AP 28.11.2025 B TA
3ty e 8-
“.... 1. In this Original Application (OA), the Applicant has raised a grievance about the unauthorized constructlon
belng raised by the Respondent No. 5 (Swapnil Hotel) within 100 meters of Tamsa river at Ambedkar Nagar,
UP. Counsel for the Applicant submits that In the matter of M.C. Mehta. v. UOI, OA No. 200/2014 by order
dated 10.12.2015 in respect of river Ganga in Uttarakhand the Tribunal as an interim measure had restrained
the construction within 100 meters from the middle of the river treating it to be eco system and prohibited
zone. The Tribunal in Ganga matter for UP (from Haridwar down to Unnao) in the order dated 13.07.2017 has
restrained any activity within 100 m. from the edge of the river. He submits that the illegal construction within
100 meters from the middle of the river is in progress. In support of such a submission he has placed reliance
upon the photographs filed on page 17 and 232 onwards. He submits that though information was sought
under the RTIl, Act from the concerned Authority but no response has been received.

A0 TAOWIOTI0 FIRT UTRT ¥ fRATE 28.11.2025 & AU # IATTD! Bice THIS BT T

T Brfed & witigd AftreiRal g1 fRA16 17.12.2025 1 a1 77| wray Flerr siReERR aae

Bled 3o1g ¥ Qg AefaRead sfaal o) T 58—

1. S0 ®led 91 A uxel wAR ¥ WG BRe S B A el giEema @ oen T @
ERT i T A e fan S 8 ged §9 gN ae, o B gfgd W Ry
wHiaw Yl wa7 @) e e B T R ) e & 9 dew s Y PR R o
Y& ORXT, SAE P TN (A P GG FARI, TS W w1 R w2 fgersor
T YIS B |

2. PRI AR SH Eledl §H1E gR1 98 NS ¥ R enmosed, waniy
famn <famerned wenfer wia i <Fenfera favar o <ar R ESH R A

3. ﬁﬁm$wmmmﬁmmﬁﬁmﬂﬂagaﬁ/mmmﬁﬁmw

UIfdpT URYE IPavyR, SHIE— JHSIR TR & e ¥y o
S ] ) &) : °Y B wWen /el o

n‘;\lsu-u Sir ALDLItoteh Nutice PT o
ot No~ 01, Yashoda Bhawan, Near- Jingle Lell Academ
Y, Gaddopur, Ayo hya-22400]
: A0~ n1_Twngr VidL 1de— TN SRR

7
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WA T Bed g A uifw wiftrs e /mﬁmmmmmﬂﬁwmﬁmggg;
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SR o faEv) AR 1074, veRiaRE @ st @ el fafew / T Rl
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Annervre No-R4)Z

CENTRAL LABORATORY
UTTAR PRADESI POLLUTION CONTROL BOARD
Bullding, No TC-=12V Vibhuti Khand, Gomtl Nagar, Lucknow-226010

Ref No: 34929665/Falzabnd/2026
1- Name of Industry: M/s Hotel ssvapnil near tehsil, Man Gayntel marg

TESTREIOT WASTE WATER LABORATORY ]

2- Addross of Industry: Maa Gayutri marg
3« District: Ambedkar nagar

4-

5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: VINOD KUMAR LA & Om Prakash Singh AEE
7- Colour and Odour: - -

3- Quantity and Packing: 2 Lirs
9- Date of Sample Collection: 17/12/2025

10- Analyis Indented by: RO Faizabad

11- Date of sample receipt in Lab: 18/12/2025
12- Pcriod of Analysis: 07 days

13- ULR Number: -
14- Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

Description about sampling point: Final outlet of Hotel Discharge

Cortrieme we TC11019

Date:09/01/2026

Sampling Mecthod Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

15-
S. Parameter/Method Name Unit Results Standard Detection
N. Range
pH, APHA 24th Ed. 4500B: 2023 - 7.50 - 02-12
2 Suspended Solids , APHA 24th Ed. mg/l 65.0 - 10-20000 mg/1
2540 D Total Suspendcd Solids dricd at
103-105 °C 2023
3 | BOD, APHA 24th Ed. 3 day 27 °C IS mg/l 22.7 - 1.0 -50000 mg/1
3025 ( Part 44): 1993 Bio 2023
4 | COD, APHA 24th Ed. 5220 B Open mg/l 176.0 = 5.0 -100000 mg/1
Reflux Method 2023

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides thesc standards, refer EPA standards for specific purpose

Reference- (1) General Standards for discharge of environmental pollutants are as purt-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986

Note : 1 The results in the Test Repon relate only fo the ilems tested: 2. The report shall not be reproduced-cxccpt in full, without the written permission of laboratory. 3. The lest repont pertains to the sample as

reeeived in Lab.

Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by
. Diglially signed

Aftl byghﬂéulgu
Date: 20260109

Gupt kg
Ar'ﬁ) C?up 2(ASY)

IMRAN oy ey W
AHMAT KU R e

Ccatral Laboratory

UPPCB/CL/PR/7.8.1/1b

Issue No.: 01

Issue Date:01.10.2024 Page No.:Page 1 of 2

Amendment No.:01

Amendment Date.:01.10.2024 | Approved by: TM

Issued by: OM

9




250

Vo TR
— CENTRAL LABORATORY
\:‘\v\i@ UTTAR PRADESIH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhutl Khund, Gomtl Nugar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY i

Ref No: 34929665/Faizabad/2026 Date:09/01/2026
1- Name of Industry: M/s Hotel swapnil near tehsil, Maa Gayatri marg

2- Address of Industry: Maa Gayatri marg

3- District: Ambedkar nagar

4- Description about sampling point: Final outlet of Hotel Discharge

5- Type of Sample (Grab/Composite/Integrated): Grab

Sample Collected By: VINOD KUMAR LA & Om Prakash Singh AEE
7- Colour and Odour: - -

8- Quantity and Packing: 2 Ltrs

9- Date of Sample Collection: 17/12/2025

Analyis Indented by: RO Faizabad

11- Date of sample receipt in Lab: 18/12/2025

12- Period of Analysis: 07 days

13- ULR Number: -
Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

P
S
'

14-
15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples
S. Paramecter/Method Name Unit Results Standard Detection
N. Range
scharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986

Reference- (1) General Standards for di

GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

source: wiww.cpcb.nic.in/
in the Test Report relate only to e jtems tested: 2. The report shall not be reproduced-exeept in full, without the written permission of laboratory. 3. The test report pertains to the sample as
s in th

Note : 1 The resuln
reccived in Lab.
Remark: NA

Analysed by-
[Jyoti Tiwari (SA)]

Authorized by

Arti Gupta (ASO) -
Central Laboratory

Page 2 of 2

10
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7
el (orer/ ary) Ruwaw FHdavr ameAr |

S afkr gand mrr s Wil (o /ar) KT W g AT U e s
Qe W R 20422025 WY SUENS RrIAT| SNUD JTAVTAR S g w1 Frery
STeTERARERT Gk RAiw 27.01.2026 W Rt ar| Prlevr @ v gar uRPR @ w9 3 oA
AR v Ma GRAR) suRes & | Rga Afewr sirear Fresrad 8- :

1. oeg dad Red <, Ry qedla—RRie, smEayy, SrYE— sreedy R ad
2003 X R /WIRE ¥ | Wew ) e & wdd A gew R godo 9T B RS
wRfrde e U= B |y MR R |

2. 9ad Bea A 26 W, 01 =R BT vd 01 WeRwe enfi & (-

3. Sad giee @ RRST A 9 wrifory TR yiRkie yRYg ey ST R ERT 06.07.2015
@ WGR wes A R ¥ | R wfy arkes uF @ e W € '

4 ST BeS BT @A WE AAwE 140 afer 8, RRie @ was gRAT 32676 et )
(ITSTS Tl A 108.92 e, WU el wad TRaT 108,92 AIER.- fEcia wer Bas TRar 108.92
gt §)

5. Ia9 e g wwodiodo @ W RO, @ik, se IRReYE aféfbde, R B B
ufd, 39 & @ uR, RRST Vg anfiy amiew @ @ smars €1 ' :

6. Sad gleel ¥ 10 feNo /R e o1 AR giedve wive e § | Rrasd v saedr ar
W YR, TEnE 8w, WRANE T, wrHoRoNoeRo Raaer, Tye WeeR, fheer wis <,
IR A heer, 9ol §IET I8, RS @Y ey 9 gies dfex <& anfg 21 Bea A
Sife SoEE @1 AT REIE 20.01.2026 B THERT TR QA BT, J[EAT B TFITLA A
ST BRI T AT ET Ry @ qyuiR] SEciel @ 7 98 A @ ey 9rdl TR |

7. Iaq ared gRI MY M Ode R 3ifFegd & TeH ¥ W 24000.00 AT Rear war 8, 9o
3ifTeTgT @ e N W0 47000.00 (YEN0IAROT0— 609395177882) W0 37000.00 (FoWlosMSoaTEo
R~ 602853574670) ST RIr TIT & | Y a¥ 2030 W o &) il

SRIE qedl @l gRerd v@d gY SE Bied B B vt @ wier wealy s /a9y e
31.07.2030 IF S A o @ AR R FRler e anud sraeiieet v ol aravas
HIIaE ¥ WER WA B | ‘ :

1. gred gR1 el orel B 'Y Twosfioswoto | s yer um wiw A s ghRea
foar s |

2. BTd @ HURH 3 gBR A YRR oR, TR ai—urd @ wafaRvl, el g SEes @
wWRed R AREE wng 9 Ug ||

3.3 Ren G W Wl A IFMRT FET UR oW o) e AE d IR fear s
gFREa R s

I By wWite, Prae—ywEn aeiia—Rver,_S@Evyy, SEE— TR TR e

11
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. Bed A gRWR N Ramsir sRauRest g Aol g, R @R TRy & 7o 9y
gl &1 RAgvr Rrar e |
gleet g ywodlofo an Rafa yd o guws v W st fear o e

‘jf%ﬂﬁ I o Rar N gar N N s sy PeenRe st R |
I Qe A SN o) o @ Aecirer it -y gy R uiferdl uRag § Hagan

~yfRRaT Ryar iR |
AT AR wEus Man-2016 N ARk wRuE wir srgurert gRARa frar S |

wifRew We WMo wwi-2016 dari®a o alkn st . arguer YRR fear
W |
oy W o wwi-2016 i@ § afdfr mﬁmm‘f w1 argurert glRaa fear

T |

10. Qe N uwamm ¥ areR gRIRET gd ygve grev f'?tnf’ffr @ YT AT B

WY AN |
11. S9a wgaly 1o yHoshodo w\ AR aNovoro—406 /2026 A wiRer sl @ &f et
Gaa frteror airaur anue JrastiaHiel g i wrlardY 8g ArEY IR %l B/
5l

L7/74
o i

(e ) .
uu’mn—nwmw | A wEaE
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An ExVRE No-iR245

g

—

Regionnl Laboratory

=—— U.P. POLLUTION CONTROL BOARD
W\.&

‘,“am, PLO'T'NO. 01 YASHODA BHAWAN, NEAR JINGLE BELL ACADEMY,
NP GADDOPUR,

AYODHYA

s
UPPCB

ANALYSIS REPORT OF INDUSTRIAL WASTE

3

1. Name o' the Industey M/s ¢+ Hotel Swapnil, Old Tehsil Tirahn Akbarpur, Ambedkar Nagar,

2. Sample colleeted by ¢ Sanjeev Kumur Mishea [SA]
3. Sampling point Y Outlet o' TP (10 KLD)
4. Sampling Date : 20.01.2026 -
5. Date ol‘xu“icpl in Lab : 20.01.2020
6. Sampling Method : Grab
S.N._ Parameters o Value
1- . Colour Colourless
2-.- , Odour Odourless
3- pH ' ‘ - 76l
4- Biochemical Oxygen Demand . 20.0
5- Chemical Oxygen Demand - . 96.0
6- Total Suspended Solids 62.0
1- Specilic Parameters
(1) e
(1) cererererererenesenns SRR
(HE) sresrerrempormemrmsemrrivsstsipiviteyinsrensiy

Note: Allvalue are In mg/l Except pH

Ax'mlyzcd by (“f%v W fﬁ%\‘,\\ b B/@/L
R [S. Al IA (DA
Q)
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Uttar Pradesh Pollution Control Boa
1 -
%&#;\’” Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
e Phone:0522-2720828,2720831, Fax:0$22.2720764, Emall: info@uppeb.in, Website: www.uppeb.com

ORANGE Application Id : 35044048
Category : 4 i

g : 026
258102/UPPCB/Faizabad(UPPCBRO)/CTO/both/ AMBEDKAR Date: 29/01/2
NAGAR/2025

To,

M/s

HOTEL SWAPNIL ‘

OLD TEHSIL TIRAHA AKBARPUR,AMBEDKARNAGA R, AMBEDKAR NAGAR,224122

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Conso‘llld:\.tcd
Consent & authorization) (Fresh) under Section-25 of the Water (Prevcntltfn & Contlrgo;]of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act,

CCA is hereby granted to HOTEL SWAPNIL located at O.LD TEHSIL. tI'lRAHA
AKBARPUR,AMBEDKARNAGAR,AMBEDKAR NAGAR,224122. subject to the provisions o'f'the
Water Act, Air Act and the orders that may be made further and subject to following terms and conditions

1. This CCA HOTEL SWAPNIL granted for the period from 31/12/2025 to 31/07/2030 and valid for
manufacturing of following products.

S Product Quantity Unit

No :

1 HOTEL ROOMS- 26 26 Numbers/Day
ROOMS

2 BANQUET HALL- 01 Numbers/Day
01

3 RESTUARANT-01 0l Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility
Domestic STP- 10 KLD STP

Discharge point

AS PER BOARD
NORMS

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general

and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applic

able to the unit from time-to-time ;-

Industrial Effluent Quality Standard

15
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T e o m e
A Y S e SR e
—_— O S Al s TSI

Eﬁ L sNo. ] a
Parameter Standard l

(iv) Sewa
ge Treatment ¢ i

el age T n \nd. Disposal :- The applicant shall id i i

SO QBRI et aei provide comprehensive STP as is required with
stopped immediately and thi Boar:‘] la ity.In c:an: of stoppage of functioning of STP, production has to be
dispatehed immedintoly. 1as to be intimated by fax/phone/email with a report in this regard to be
(v) The treated scwa
oty 26, o tOg(:wsl:l.all be rcuscd. in gardening as far as possible. The STP shall be maintained

hieve the quality of the treated sewage to the following standards )

S No. Parameters Standards \
1
= pH AS PER BOARD NORMS
2 BOD (mg/L) AS PER BOARD NORMS
TSS (mg/l) AS PER BOARD NORMS

?)' .]c.:l?:gm?,"s ul“dlerl Air (Prevention and Control of Pollution) Act -1981 as amended :-
applicant sh: ; : ) i
equipm::t asr; s 1‘? 1 use .followmg fuel and install a comprehensive control system consisting of control
il equired wxfh reference to generation of emissions and operate and maintain the same
y so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. P Air Type of fuel | Stack no Control Height of
ollution Device Stack
Source
1 DG SET- | DIESEL 01 Particulate AS PER
25 KVA x 2 : Matter BOARD j
Nos. NORMS

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter AS PER BOARD
NORMS

g of air pollution control equipment, production has to be stopped

In case of stoppage of functionin
d by fax/phone/email with a report in this regard to be

immediately and this Board has to be intimate
dispatched immediately

(ii) The unit will not use any
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

type of restricted fuel.

Residential Silence

Standards for Industrial |Commercial
Noise level in Area Area Area Zone
db(A) Leq

Night

Day |Night| Day Night | Day |Night| Day
Time | Time | Time | Time Time | Time | Time Time

75 70 65 55 55 45 50 40

the Industry/Unit as Applicable :-
ent (Protection) Rules, 1986.

4. Essential documents to be submitted by
(i) Environment Statement in Form-V of Environm

16
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(i@)uanerly compliifnce report oflhc. CCA, photograph of ETP/APCs/Waste Storage Area.

58 Cor.npetent Authornty r'escrvcs‘ the n.ghl to change/modify/add any time any condition of this CCA.

6. Unit has to compl-y‘ with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://wvww.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. .

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:- )

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the-Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

* 4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
mav he necessary. ¢

17
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Spcciﬁc Conditions:-

This Consent 10 Operate is granted to M/s HOTEL SWAPNIL, OLD TEHSIL TIRAHA AKBARPUR,
DlSTRlCT' AMBEDKAR NAGAR for HOTEL ROOM- 26, BANQUET HALL-01 and RESTUARANT-
01. The validity period of the CTO is 31.07.2030 with the following conditions.

- This consent is valid for discharge of treated effluent through Oil & Grease Trap followed by ETP cum

STP installed for the propose and always achieve norms prescribe by the Board.

2- Hotel installed Electro Magnetic Flow Meter on Burwell as well as inlet and out
within Two months and shall also maintain the Logbook.
3. In case of usage of ground water, the Project Proponent must obtain NOC from CGWA within one month
}rom Whe date of issue of CTE/CTO/CCA, unless falling in exempted category as per MoJS Guidelines date
24.09.2020 and amendments date 29.03.2023 thercto.

4- Hotel shall install rool top Rain Water Harvesting System within coming rainy system.

5. Hotel shall install separate encrgy meter 1o verify the electricity consumed in opcration of STP of 10 KLD
and maintain log books.

6- Hotel shall facilitate to dispose 0
as per MSW Rules, 2016 within 01 month, otherwisc gran
he stack height attached to DG Sets of 2 Nos. x 2

let of ETP cum STP

ff the Municipal Solid waste throw By-Composed Of Adequate capacity

ted CTO may be revoked.
5 KVA as per norms prescribed by

7- Hotel shall raise

CPCB.
g- If any complaint received against the hotel, CTO shall be cancelled /revoked after ver

complaint and legal proceeding shall be initiated.

o- In case of violation of above mentioned conditions or any p
10- Hotel shall comply the directions/provisions issued by Hon
Hon’ ble NGT.

11- Hotel shall comply the Law fra
12- Industry shall ensure to comply the provisions of following Acts
as amended till date (if applicable) such as;

A- Water (Prevention and Control of Pollution) Act, 1974.

B- Air (Prevention and Control of Pollution) Act, 1981.

C- Plastic Waste Management Rules 2016.

D- Battery Waste Management Rules 2016.

E- Hazardous and other waste Management Rules- 2016.

F- Municipal Solid Waste Rules 2016.

G- E-Waste Management Rules-2016.

H- Construction & Demolition Waste Rules 2016.

13- The Board have right to modify any conditions as & when require in compliance of any change in
environmental guidelines and Hon’ble courts orders passed time to time.

14- The said consent will be subject to the orders passed in OA No. 406/2025 filed in Hon'ble NGT
15- Unit shall submit tri-monthly compliance report of the conditions imposed in the CTO issued .

RAG H U Digltally signed
by RAGHUVIR
SINGN

VIR
SRR AR

ification of the

the CTO shall be revoked.

ublic complaint,
t, Hon’ble Supreme Court and

'ble High Cour

med by MoEF/CPCB/UPPCB in this regard.
and Rules notified under EP Act 1986

Copy to:

C.E.O. (C-6) U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow
Digitally signed
RAGHU yiahovik
VIRegioratiicer

2026.01.29
SINGH 19:31:36 +05°30°
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